Public Notice No.39/2020, dated.16.07.2020

OFFICE OF THE PRINCIPAL COMMISSIONER OF CUSTOMS
T /

AIRPORT AND AIR CARGO COMPLEX COMMISSIONERATE
, GETa, ZaAgear, 4L

AIR INDIA SATS AIR FREIGHT TERMINAL 27° FLOOR: KIAP:
DEVANAHALLI BENGALURU- 560300

PUBLIC NOTICE. NO.39/2020, DATED: 16.07.2020
DIN-20200772MP0000606CIF

Subject: Introduction of IGST Refund Module for Exports
in ECCS Application-reg

Attention of the Courier Companies, Custodians, Importers,

Exporters and all other Stakeholders is invited to the Public Notice

No.35/2020, dated.24.06.2020, issued by this Commissionerate, informing

roll out of ECCS application for Courier consignments.

2 In furtherance to the said Public notices the Courier Companies,

Custodians, Importers, Exporters and all other Stakeholders are hereby

informed that the IGST Refund processing for Exports through Courier

mode has been enabled in ICES.

3, As a prerequisite, Courier Companies are required to upload data

related to Manual Courier Shipping Bills, if filed, in ECCS and also

required to register/ update Bank Account details of Exporter in ICES.
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Public Notice N0.39/2020, dated.16.07.2020

4. The Workflow in ECCS Module for the IGST Refund Utility is

as follows:-

4.1 or uploading of Manual

Courier logs in ECCS

¥
Dowmioad the sampie tempiate
and update it with manually
cleared shipments

)

Custom logs in ECCS

&

Download the file uploaded by
Courier userand review it.

Validation
Successful?

v Y

Data is pulled through the Processed Sentback to courier with
Utilsty as itis via Uulity status REJECTED

XML is generated

v )
Courier updateand re-
Gmmh::?r‘;;a:ufn upload the file.
uploaded

t, .....................

ICEGATE will process
and validate the data

Vaildation
Successful

NO YES

Failure Response Success Response
Generaled Generated
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Public Notice No.39/2020, dated.16.07.2020

4.1 (i) The Step by Step
procedure of :
below for guidance of Stakeholders. ¥ 90 i Rranconslity Iy igop

(a) Courler Companies Users Login Screens:

Courier Group Admin has to assi i
‘ gn the new role to Courier U
which users can upload the data in Excel format. Navigation Bels:;ﬁ b

Export -> Manually Cleared Shipment -> Upload

L . go Clearance s 45
J
HOME PO POR R POR DISPOSA R D REPOR PA DASHBOARD
E
(CS Dashboard Logged In: kanu_courier Logout
e
. [See Regulation 5]

[ EXPORT MANUAL CLEARENCE DOCUMENT § T 4 3
b,

Template Document TEMPLATE
Upioad Document | Choose File | No fie chasen

TR R R s, | v | R SRR L P

; " Declaration
n,l:nmmmmm:nﬁducmmsmmmcmm nave been oolained by me / us o act ag an agent for tre clearance of the Gooas descred 200ve.

;ﬁi-’;ﬁdﬁnhﬁmmw@dnpﬂmsmmmmmnmmmmcmmmnuewmmﬂmm goods wikch are latle 10 Guty or which are profibled of restictad for export from Incia under any ‘3w fr e
. \ €. ! )

Daze. Sgnature aC tare
of % AONSEC T3u38T

Place:

@cance [ & reserg 18 save 2 connivue | @ suamr "

_[F-

< As shown above, the Courier Companies will have a link to
download a blank Excel format file as a reference to update and upload

the data.
<> On clicking the Template link, the xml file will download in

Courier User’s system.
& The Courier User will now open and update the file with all the

manually cleared shipment data.
L Once the file is updated, the Courier User will again open the

Screen (Export -> Manually Cleared data upload) and will upload the

file by clicking “Choose File” button.
- After clicking upload button, Courier User will submit the file by

clicking “Submit” button at the bottom.

Then, the uploaded file will move to Customs User for approval as set
out below:
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Public Notice No.39/2020, dated.16.07.2020

(b) Customs Users Login Screens:

Export -> Approve Manually Cleared Shipment Data

Here, the Customs Officer will have an option to view the uploaded file by
clicking the link:

- Fpiw - S
! e P we. <%
l | @ reon o wso)
® The Custarns Officer will have option 1o either accept ar reject the file
¢ To mocept the e 1e Offer will sebect (he file and click “Approve’
button
L 4 To reject (e e (e Offey widl sebect Ow fle and click “Reject”

button

R

The Couram shall be alie te we Uuwe seected Lles at the navigation

',.JI&H"] » Wisgrrually leggred 683 [y o\ lew

Al the soreen Che Coures User wil be able to see all the files uploaded by
them along Witk Che slatus

b St 4 f% ‘5ﬂ N\ rlﬂgﬁ

Lm wg’mv_umm'm, uumv'n-nmm;m
B sasrmonn o B areun v

Logout
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Public Notice No.39/2020, dated.16.07.2020

The data will appear on screen as per filter range provided by User:

Logged in - uat_courer_i

S\ Uploade Date

gg

Coerncas
' 14-01-2020 L]
10-01-2020 Remcind orids

3 15-01-2020 Rewcied

o Ay

R ,,,\EIE :’EE iwfv —

(ii) In case the file is rejected, the status will be “Rejected”. For these
files, Courier Users have to amend the file as required. The
Courier User will retrieve the rejected file and update in the
same file or in another file.

(i) Now after that, the Courier User will open the rejected file in his
system and will update as per Officer’s comments. After
updating the file, it needs to be uploaded again for Customs
approval.

(iv) In case the file is approved, the file will be converted to XML
through utility. After that, it will go to ICEGATE/ICES for further
processing of IGST refund.

4.2 Flow Chart for IGST Refund in ECCS:

Acceptance
PFS Forvard tequest [&—] PPN process request ——
I Couner Fres CSB I | to Barx 7
s ! (1CEGATE fowares 210 PMS |
| Bank Credds Refund I
: Amount To Couner Reyechon
ML gets Generated Using Scrol goes 10 ICEGATE
GSTIN related fields
rom D8
M ICTCMcalhasto
Generate Scroi —
‘ | augessra CES

ECCS transfers XML
"] Fies to ICEGATE Suctess — l
l ; ICES do data vaysaton ¥ ICES Sends e
1 y Fa

@ :a?:‘ Faieq-

| | ICEGATEdobasc | Syccess ICEGATE sends files 10
et valaton of vmi ICES
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£
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UbHic Notice No_39/2020, dated.16.07.2020

4.3 In : "

\,alidatcdb:;;‘hs[;;:: u:ns. as detailed at paragraph 4.1 and 4.2 above, the

by ICEGATE, thi shall be transmitted to ICEGATE. After basic validation

Pl validau‘von l? data shall be transmitted by ECCS to ICEGATE. After

S scm]r?mlc(équlN' the jurisdictional Customs Officer shall

y n 8, h

Pt Pt TOoA I for payment of Refund

5. i ;

o Action to be taken in terms of decisions conveyed in this Public
otice should be considered as Standing Order for the purpose of

Officers.

6. : .
The above is brought to the notice of all the concerned. Difficulties, if
any, may be brought to the notice of Deputy Commissioner (Courier), 080-

667856602 /080-66785640-E-mail- courier-baco@gov.in.

/@%‘6/07/%%

(ASHOK)
PRINCIPAL COMMISSIONER

Issued from File VIII/48/97/2020 BACC TECH pt file 2

Copy submitted to:
The Chief Commissioner of Customs,
Bengaluru

Bengaluru Zone, C.R. Building ,

Copy to:

1) All the ADCs/JCs/DCs/
aka, Chamber of Commerce & Industry (FKCCI),

ACs, Airport & ACC Commissionerate, Bengaluru

2)Federation of Karnat
N0.9996, Kempegowda Road, Gandhinagar, Bengaluru

ustoms Brokers Association, No.71, Cargo Village, B-Block,

3)Bangalore C
rnational Airport, Devanahalli, Bengaluru

Bengaluru Inte
4)All Airlines through Association.
Floor,VITC Building,

5)Federation of Indian Export Organization (FIEQ),Ist

Kasturba Road, Bengaluru
6)All Custodians.
7)Bengaluru Customs Website
8)Notice Board.

ciation)

9)All Courier Agencies Operating at Bengaluru (through Courier Asso

10) Master file
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